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CENTRAL ADI"IJI 1~ISTRA U VE TRIBUNAL 
AL.I.AHABAD BENCH, 

AL-AHABAD 
"ltJt .. llltMUM 

'%len CaJrt 

Oat edl Allahabad this the ,ll day of July 2000, 

Corama Hm 1ble ~. S,K,I, Nagvi. J.M. 

Original Applipati m No, 1186 of 1999 

Chandan Singh 

~ o Late Sri Kanhai Lal 

FY 0 711 a, Rani Laxmibai Nagar, Jhansi. 

••• Applicant 

CQJns el for the applicant = Sri M,P. Gupta 
Sri S,K, 11.shra 

vERSUS 

1. The lXIi tn of India thrwgh the General Manager, 

Central Railway, C,S,T, Mumbai (Maharastra) 

2, The Oivisimal Railway Manager, Central Railway, 

Qlvisi tnal Office, Jhansi ( U,P,) 

••• Rasp mdents 

CwnseJ. for the respmdents = Sri Amit sthalekar 

ORDER 

( SJ Hen' ble Mr, S,I<,I, Naqvi, J, M,) 

Sri C'landan Singh, soo of Late Sri Kanhai Lal has 

cane up before the tribunal with the prayer that the 

rasp md S1 t may be direct eel to c C¥lsid er hie request 

dated 16,01,1999 fer appointmEnt al canp&Ss.i.C¥late grQJnd 

and also to quash ths iapugned order dated 07.12.1998 

thraJgh which the prayer for canpassi01ate appQi.ntmE1\t 

has been refused fer having been moved bey ood the 
' 

prescribed time, 

/ 

2, As per applicants c as e, his date of birth is 13,11,1978 
;-

4~ 
and he(!.tt&Rd the age of majority at 12,11,1996, His father 

died in harness 01 26,01,1992 and he moved for cQI'Jp&Ssicnate 

appointment firstly al 16,01,1999 and thereafter again at , 
4to,~ . .( 

1~.12,1997Jthat is 1arnediately after his having @tt&nd tha 
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age of moj arity and therefore the irrpugned order (Anne)QJ~1 

is not in accordance Ill! th rel want facts, hence desetves to 

be q.~ashgj. The respmdents have ca1tested the case and filed 

cQJnter reply with the manti en that the gra.Jnds taken by 

applicant are miscmccived.) 

3 • H eerd the 1 earned c o.ms el. for rival c a1t e s ting part! es 

and perused the record. In view Of above admitted relevant . 

dates the applicant has moved his applicatim within prescribed 

time and the i iJllugngj Dt'der has been passed errCX'leQJsly under 
l..tAc.e 

sana miacCllcepti m iAd' deserves to be q..~ashed. 

4. for the above the O.A. is allowed, impugned crder is 

quashed and the respa1dent are directed to cmsider the 

request 

fhe ctpy 

of' the applicant dated 16.01.1997 and 19.12.1997] 
h!J..L 

of which tles been annexed as Annexure-3 to O.A. and 
(· 

Annexure CA-1 to the co.Jnter respectively and pass reasCXled 
I 

speaking order within 8 weekS fran the date of caruwnicaticn 
.a o..l,{ f'-

of this order by the ap!Jlicant who $2 ~o annexs(' the 

referred applicati Q'l5 al ~with copy of this order. 

s. No order as to cost. 
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